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anncxed herewith and marked as Annexure-I.
03 Copy of Consent to Operate from OSPCB vide Order No. 8244/IND-I-
) COND-6640 dt. 25.04.2025 valid up to dt. 31.03.2026 is anncxed 16
herewith and marked as Annexure-I1.
04 Copy of Consent to Operate from OSPCB vide Order No. 4581/IND-I-
| CON-6640 dt. 30.03.2026 valid up to dt. 31.03.2030 is annexed herewith 17
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08 rCopy of P1 category License No. RLD ]3783/7020 Dt.10.06.2020 valid 2
o upto dt. 08.09.2025 is anncxed herewith and marked as Annexure-VII.

Copy of Rencwal of Pl category License No. RLD 18366/2025 dt.
09. 08.09.2025 valid upto dt. 08.09.2030 is anncxed herewith and marked as 25
Anne;ure -VIII.

Copy of FIR before the Hemgir P.S. vide F.I.R. No. 0143 dt.16.04.2025
is annexed herewith and marked as Annexure-IX.

Copy of Suspension of Storage License of M/s. ACB (India) Ltd.,
1. vide this Office lctter No. 1228/Mines, Dt.17.04.2025 is anncxed 29
herewith and marked as Annexure-X.,

CopyA of Cyber lrcasury e-chalan reference No. 3AGB4F77F3
12, dt.08.09.2025 which deposited to Govt. Head of Account for fine amount 30
Rs. 5,00,000/- is annexed herewith and marked as Annexure-XI.

Copy of Suspension of License of M/s. ACB (India) Ltd., vide letter
13, No.3842 dt. 16.04.2025 of Officc of the Sub- Collector, Sadar, 31
Sundarg garh. is anncxed herewith and marked as Annexure-X11.

wCopy of Cyber Fmasury c-chalan reference  No. 3ASF6ED028
14. dt.09.07.2025 for fine amount Rs. 4.00.000/- is annexed herewith and
1 marked as Annexure-XIII.

Copy of Cyber Treasury c-chalan reference No.3ASF6ED243
15. dt.09.07.2025 for [inc amount Rs. 1,00.000/- is anncxed herewith and 33
marked as Annexure-XIV.
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Copy for Authorizations to DDM. Rourkela (Respondent no. 4) is

16. 34-37

annexed herewith and marked as Annexure-XV.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Original Application No. 41 /2026/E7,

Dilip Kumar Samantaray ... Applicant

-Vrs-

tate of Odisha & Ors. .--- Respondents

K.MOHANTY, NOTARY

COUNTER AFFIDAVIT ON §EIE/QLF OF THE
RESPONDENT NO. 1,2,3,4&5

b
t;:;::‘lf’:‘l’lfcfndra Kumar Panda aged about 38 years, S/o: Sri Subash Chandra Panda at present working
as DDM Rourkela to Govt. of Odisha, Steel and Mines Department Bhubaneswar. do hereby
solemnly affirm and state as follows.

. That | am presently discharging my dutices in the capacity as stated above and have been
duly authorised by Respondent No. 1,2.3.4 & 5 to affirm this affidavit on its behalf,

bascd on the official records available with the department. (}{
QT

2. That I have gone through the appeal, and 1 am wel] conversant with the contents thereof |
am otherwise also fully acquainted with the facts and circumstances of the present case as 5
revealed from the records. é
- . . . . - - d
3. That before adverting to the para-wise reply to the application, it is humbly submitted <§
that all averments, contentions. or Stalements made in the application which are not si
specifically admitted or traversed herein shall be deemed to have been specifically &

Deputy Director Mines

denied. Any such assertions which are inconsistent with or contrary to the official records
and the position of Respondents shall not be deemed to have been admitted merely for
want of specific denial and the petitioner is put to strict proof thercof. The answering
Respondents craves leave of this Hon'ble Tribunal to file an additional affidavit or further
counter affidavit, if the circumstances SO warrant.

Jags

HANTY
NOTARY, ROURKELA
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Rourkela.



168
X

4. That the present application has been filed secking, inter alia, the following relicfs:
"L Directing 1o constitute a Joint Expert Committee comprising MoEF&CC,
SPCB, Odisha, SEIAA Odisha, and Collecior, Puri and other officers/experts as
Hon'ble Tribunal deems fit to Assess water, soil and ground water contamination,
ecological, environment damages and Quantity environmental compensalion,

1L Initiating action Jor revocation of Environmental Clearance under 14
Notification, 2006 granted by MoEF&CC, Govr, of India and CTO gramted by
SPCB, Odisha;

I Impose  Environmental Compensation on Respondent  No.9, applying
ppropriate methodology and the Polluter Pays Principle as there is irreparable
)88 10 the environment and ecology:;

TMOEANTY
mE R uRKELA

s e 102008
Caoh w ia JDISHA

T V. Directing authorities not 1o allow fresh operation until full compliance with
NEC and CTO conditions is ensured and the environment compensation fixed by
compelent authority is realized.

4 O F V. Pass any other order or directions that this Ton bhle Court may deems Sit and
8 o ; = : . ”
T e proper in the facts and circumstances of the present case.

3. That the application is misconceived in law and devoid of factual merit. and as such, is
not maintainable cither in law or on facts. The same is liable to be dismissed in limine for
lack of any justifiable cause of action.

6. That M/s. ACB (India) I.d. having a Coal Washery Plant at Kanika over an arca of
9.5182 Heots. or 23.520 acres under Hemgir Tahsil of Sundargarh District. They have
obtained Consent to Establish from State Pollution Control Board, Odisha vide
No.12991/IND-1I NOC-5171 Dt.12.08.2009 & Consent to Operate from OSPCB. vide
Order No.8244/IND-1-CON-6640 D1.25.04.2025 valid up to 31.03.2026 which has been
subsequently renewed up to dt. 31.03.2030 vide order No. 4581/IND-I-CON-6640 dt
30.03.2026 by Regional Officer. SPCB. Further, the above plant has also obtained
Factory & Boiler 1.icense Regd. vide No.655 (SI. N0.05403) validity up to 31.12.2026 &
under DIC registration vide No.21005 13 00002 dt.23.09.2008. In addition, E.C. has also
been obtained by the Licensee vide MokJ: & CC letter No.J-1 1()]5/925/2007—IA.II(M)
d.20.06.2009. As per application of M/s. ACB (India) Ltd., a License was issued vide
License No.RLI>13783/2020 Dt.10.06.2020 valid up to 08.09.2025 from this Office for
procuring , processing and selling of washed Coal under P] category of rule 6 & 7 of
OMPTS Rules 2007 which was subscquently renewed upto dt.08.09.2030. The Licensee
Co. M/s. ACB (India) I.td. has been procuring royalty paid Coal from the Mines of
Mahanadi Coalficlds [1d.(MCL) under Hemgir Tahsil on advance payment of Govt. ducs

/ i.e. user fee, application fee etc. & after obtaining necessary mineral transaction permit

A. K. MOHANTY
NOQTARY, ROURKELA
Rega. No. ON 10/2008

GOVT OF ODISHA

Exp. on 17 -7 -2028
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from the Govt. and dispatching the washed Coal to the end uscers through valid e-Transit
passcs.

Copies of Consent to Establish from OSPCB D1.12.08.2009, Consent to Operate
from OSPCB dt. 25.04.2025., Consent 1o Operate from OSPCB dt. 30.03.2026, Factory &
Boiler License Regd. vide No. $SG-655 (SI. No.05403), DIC registration vide No.21005
1300002 dt.23.09.2008, Environmental clearance vide MoBEF&CC letter No. J-

15/925/2007-1A.11(M) dt.22.06.2009, PI category License No.RLLD13783/2020

ﬁ
e 'Iﬂi 06.2020, Renewal of P category License No. RLD18366/2025 dt. 08.09.2025 are

A ¥, vopANTeRnexdd herewith and marked as Annexure-I to Annexure-VIII respectively.
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receipt of information regarding unauthorized storage of Coal over Plot
180, Khata No. 251/653 under Hemgir Tahsil on Dt.15.04.2025. the Base Level
g Squad of this Office along with Tahsildar, Hemgir had been to the spot, measured
stock and found 9594.426 M.T. of Coal unauthorizedly stored outside the plant
premises for which the same was scized by the Deputy Director of Mines, Rourkela on
dt. 15.04.2025. Subscquently an FIR has been lodged before the Hemgir P.S. vide F.I.R.
No. 0143 dt.16.04.2025 U7s.303(2)/317(2)/3(5)BNS R/w rule 2] of MMDR Act,1957
against the Licensee with a request to IIC, Hemgir for neeessary investigation in to the
matter. Then the Storage License of Ms. ACB (India) Ltd., was suspended vide this
Office letter No.1228/Minces. Dt.17.04.2025 under the OMPTS Rules, 2007. The matter
was investigated by the S.1. of the Hemgir P. S. -Sri Mahendra Sahu and after carrying
out necessary enquiry, concerned S.I. has informed that, the above scized Coal of
9594.426 MT had been transported and shifted by ACB (India) L.td. to outside of their
Washery premiscs to prevent catch fire. In view of the above findings of the concerned
/O of Hemgir P.S., the Licensce ACRB (India)l.td. was imposed with a fine of
Rs.5.00.000/- for violation towards storage of Coal over the plot without having the
E.C/CTO as well as Storage License for the plot thereby violating the provisions under
OMPTS Rules,2007. The aforesaid fine amount has already been realized from the
License vide Cyber Treasury e-chalan reference No. 3A6B4FTTE3  dt.08.09.2025
deposited to Govt. Head of Account.
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Copics of FIR before the Hemgir P.S. dt.16.04.2025. Suspension of Storage
License of M/s. ACB (India) Ltd. Dt.17.04.2025, Cyber Treasury e-chalan reference No.
3A6BAFTTE3 dt.08.09.2025 for fine amount Rs. 5,00,000/- is annexed herewith and
marked as Annexure-IX to Annexure-X] respectively.

A K?»)HANT\/
NOTARY, ROURKELA
Regd. No. ON 10/2008

GOVT OF ODISHA

f2xp. on 17 -7 -2028



PARA-WISE COMMENTS

8. That in reply to the averments made by the Applicant under Para | to 5. no comments are
offered as the same do not call for any spccific reply.

9. That in reply to the averments made by the Applicant in Para-6. it is respectfully
submitted that the Respondents No.9 i.e. M/s. ACB(India) L.td. has obtained a “Trading
License™ under P category for procuring, processing and sale of washed Coal following
the prescribed procedures under Orissa Minerals (PTSIMRPST&T) Rules. 2007 and its
amendment from time to time. Further, it is humbly submitted that the Licensee, M/s.
ACB(India) 1.d., has been procuring & dispatching Coal after obtaining valid
procurement/dispatch permission under OMPTS Rules, 2007 and the coal transaction are
carried out with valid e-transit passcs gencrated by the Licensce plant against the permit
issued to them from time 1o time through online i3MS system. However, on reeeipt of
information regarding unauthorized storage of Coal over Plot N0.54/2180, Khata
No.251/653 under Hemgir Tahsil on D1.15.04.2025, the Basc Level Mining Squad of this
Office along with Tahsildar. Hemgir had been to the spot and measured the stock and
und 9594.426 M.T. of Coal unauthorizedly stored outside the plant premises for which
¥ e same was scized by the Deputy Director of Mines, Rourkela on dt. 15.04.2025.
bscquently an FIR has been lodged before the Hemgir P.S. vide F.I.R. No. 0143
16.04.2025 U/s.303(2)/317 (2)/3(5)BNS R/w rule 21 of MMDR Act, 1957 against the
Jdcensee with a request to 11C, Hemgir for necessary investigation in to the matter. Then
the Storage license of M/s. ACB(India) I.id., was suspended vide this Office letter
No.1228/Mines, D1.17.04.2025 under the OMPTS Rules, 2007. The matter was
investigated by the S.1. of the Hemgir P. S. -Sri Mahendra Sahu and after carrying out
necessary enquiry, concerned S.1. has informed that, the above scized Coal of 9594.426
MT had been transported and shifted by ACB (India) I.td. to outside of their Washery
premisces to prevent catch fire.

In view of the above findings of the concerned 1/0 of Hemgir P.S.. the Licensee ACB
(India)l.td. was imposed with a fine of Rs.5.00,000/- for violation towards storage of
Coal over the plot without having the E.C./CTO as well as Storage License for the plot
thereby violating the provisions under OMPTS Rules.2007. The aforesaid fine amount
has already been realized from the License vide Cyber Treasury e-chalan reference No.
3A6B4F77F3 dt.08.09.2025 deposited to Govt. Head of Account.

K., MOHANTY
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10. That in reply to the averments made by the Applicant under Para-7, are not based on
facts and hence the same arc deniced being misconceived. bascless and contrary to the

records.
Ny 577
A. K. MOHANTY

NOTARY, ROURKELA
R2gd. No. ON 10/2008
GOVT OF ODISHA
Exp. on 17 -7 -2028
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On receipt of information regarding unauthorized storage of Coal over Plot No.54/2180,
Khata No.251/653 under Hemgir Tahsil on Dt.15.04.2025, the Base Level Mining Squad
of this Office along with Tahsildar, Hemgir had been to the spot and measured the stock
and found 9594.426 M.T. of Coal unauthorizedly stored outside the plant premises for
which the same was scized by the Deputy Director of Mines, Rourkela on dt. 15.04.2025.
Subscquently an FIR has been lodged before the Hemgir P.S. vide I'1.R. No. 0143
dt.16.04.2025 U/s.303(2)/317(2)/3(5)BNS R/w rule 21 of MMDR Act,1957 against the
Licensee with a request to 11C. Hemgir for necessary investigation in to the matter. Then
the Storage License of Mis. ACB(India) 1.1d.. was suspended vide this Office letier
No.1228/Mines, Dt.17.04.2025 under the OMPTS Rules, 2007. The matter was
investigated by the S.1. of the Hemgir P. S. -Sri Mahendra Sahu and afier carrying out
neeessary enquiry, concerned S.1. has informed that, the above seized Coal of 9594.426
MT had been transported and shifted by ACB (India) L.td. to outside of their Washery
premiscs to prevent catch fire.
In view of the above findings of the concerned 1/0 of Hemgir P.S., the Licensee ACB
India)l.td. was imposed with a fine of Rs.5,00.000/- for violation towards storage of
oal over the plot without having the E.C/CTO as well as Storage License for the plot
v omsa | Yfereby violating the provisions under OMPTS Rules.2007. The aforesaid fine amount
T *iisHA / Thhs already been realized from the License vide Cyber Treasury c-chalan reference No.
$ ) T AGBAITTES d1.08.09.2025 deposited to Govt. Ilead of Account.
L 3 »-\m,,,/'{? /4

TLEKEA

et ~
%\5\’% ‘;:‘ _/;;;’"I] That in reply to the averments made by the Applicant under Para 8-9. no comments are C\\E .
DN e offered as the same are matter of records. Q;‘f_
é S
[2. That in reply to the averments made by applicant under Para-10. it is humbly submitted Sg
that in the instant case, the Licensee Company i.c. M/s. ACB(India) I.td. has violated the -&(S
terms and conditions of the CTO and MoEF & CC stipulations by storing 9594 426 M. T. (ﬁa
unauthorizedly outside the Coal Washery premises. For which an FIR has been lodged by 2

~ Rowrkela

&t

the DDM. Rourkela before the Hemgir P.S. vide No. 0143 dt.16.04.2025 U/s.303 (2)/ 317
(2) / 3(5) BNS R/w rule 21 of MMDR Act, 1957 against the Licensee. In addition, due to
the aforesaid violations detected, the License of M/s. ACB (India I.td.) was suspended by
the DDM. Rourkela vide this Office letter No.1228/Mines, D1.17.04.2025. The detailed
actions taken against the licensee for the violations of license conditions are explained
under Para-10 of this affidavit which may kindly be referred.

%’»

13. That in reply 1o the averments made by applicant under Para-11. it is humbly submitted
that the action taken by the District Administration arc explained in details under para-10
which may kindly be referred. Further regarding shortage of 2803.020 MT  of coal

: detected during the routine inspection jointly done with Revenue and Police Officer by

\

L . <

\‘?v Sr7
A. K. MOHANTY

NOTARY, ROURKELA

Regd. No. ON 10/2008
GOVT OF ODISHA
Exp. on 17 -7 -2028



the Jr. Mining Officer of the District Administration on Dt.10.04.2025, the License was
suspended vide letter No.3842 dt. 16.04.2025 of Office of the Sub-Collector, Sadar,
Sundargarh. Subscquently, a total fine of Rs.5.00.000/- was imposed which has been
realized from the licensee vide Cyber Treasury c-chalan reference No. 3ASF6ED028
dt.09.07.2025 & No.3ASF6ED243 d.09.07.2025 (Rs.4,00,000/- and Rs.1,00.000/-
respectively) & deposited to Govt. Head of Account. FFurther, the information as per the
available records was supplied to the RTI applicant by the PIO of this Office. In addition,
the Regional Officer, OSPCB is the appropriate authority to take action for the violation
of CTO conditions against the Licensee.

Copies of Suspension of License of M/s. ACB (India) Ltd. dt. 16.04.2025, Cyber
Treasury c-chalan reference No. 3ASF6ED028 d.09.07.2025 for fine amount Rs.
4.00,000/-, Cyber Treasury c-chalan reference No.3ASF6ED243 d1.09.07.2025 for fine
amount Rs. 1,00.000/- is annexed herewith and marked as Annexure-XII to Annexure-
XIV respectively.

hat in reply to the averments made by applicant under Para 12 to 13, it is submitted that
th§ action taken by the District Administration are explained under Para-10 and Para-13
is affidavit which may kindly be referred.

t in reply to the averments made by applicant under Para 14 (A) to (D), it is
spectfully submitted that M/s. ACB (India) 1.td. having a Coal Washery Plant at Kanika
over an area of 9.5182 lHects. or 23.520 acres under Hemgir Tahsil of Sundargarh
District. They have obtained Consent to Establish from State Pollution Control Board.,
Odisha vide No.12991/IND-11 NOC-5171 Dt.12.08.2009 & Consent to Operate from
OSPCB, vide Order No.8244/IND-I-CON-6640 D1.25.04.2025 valid up to 31.03.2026
which has been subsequently renewed up to dt. 31.03.2030 vide order No. 4581/IND-I-
CON-6640 dt 30.03.2026 by Regional Officer, SPCB. Further, the above plant has also
Jobtained Factory & Boiler License Regd. vide No.655 (SL No.05403) validity up to
31.12.2026 & under DIC registration  vide No.21005 13 00002 dt.23.09.2008. In
addition. I5.C. has also been obtained by the Licensee vide MoEF & CC letter No.J-
[1015/925/2007-IA.11(M) dt.20.06.2009. As per application of M/s. ACB (India) [.td.. a
License was issucd vide License No.RLD13783/2020 Dt.10.06.2020 valid up to
08.09.2025 from this Office for procuring , processing and selling of washed Coal under
P1 category of rule 6 & 7 of OMPTS Rules 2007 which was subsequently renewed upto
dt.08.09.2030. The Licensee Co. M/s. ACB (India) I.td. has been procuring royalty paid
Coal from the Mines of Mahanadi Coalficlds Ltd.(MCL) under Hemgir Tahsil on
advance payment of Govt. dues i.c. user fee, application fee cte. & after obtaining
necessary mineral transaction permit from the Govt. and dispatching the washed Coal to
the end users through valid e-Transit passcs.

} NV
\9\;5 adl

A. K. MOHANTY
NOTARY, ROURKELA
Regd. No. ON 10/2008

GOVT OF ODISHA

Exp. on 17 -7 -2028
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On receipt of information regarding unauthorized storage of Coal over Plot No.54/2180,
Khata No. 251/653 under Hemgir Tahsil on Dt.15.04.2025, the Base L.evel Mining Squad
of this Office along with Tahsildar, Hemgir had been to the spot, measured the stock and
found 9594.426 M.T. of Coal unauthorizedly stored outside the plant premises for which
the same was scized by the Deputy Director of Mines, Rourkela on dt. 15.04.2025.
Subsequently an FIR has been lodged before the Hemgir P.S. vide F.I.LR. No. 0143
dt.16.04.2025 U/s5.303(2)/317(2)/3(5)BNS R/w rule 21 of MMDR Act, 1957 against the
Licensee with a request to 11C, Hemgir for necessary investigation in to the matter. Then
the Storage License of M/s. ACB (India) 1.td.. was suspended vide this Office letter
No.1228/Mines, Dt.17.04.2025 under the OMPTS Rules, 2007. The matter was
investigated by the S.1. of the Hemgir P. S. -Sri Mahendra Sahu and after carrying out
necessary enquiry, concerned S.1. has informed that, the above scized Coal of 9594.426
MT had been transported and shifted by ACB (India) 1.td. to outside of their Washery
premises to prevent catch fire. In view of the above findings of the concerned 1/0 of

ation towards storage of Coal over the plot without having the E.C./CTO as well as
¢ Licensc for the plot thereby violating the provisions under OMPTS Rules.2007.
foresaid fine amount has already been realized from the License vide Cyber
ury ¢-chalan reference No. 3A6B4177F3 dt.08.09.2025 deposited to Govt. Head of

L & 5 . HNSHA
o O 17-07-2028

Wxo® ¥ 8T That the actions as deemed proper under the OMPTS Rules, 2007 and its amendments
have alrcady been taken against the Licensee and a Penalty amount of Rs.10.00.000/-
have been imposed and realized from the Licensee by the Circle Mining Office. Further,
FIR has also been lodged against the Licensee under MMDR Act, 1957 before the
Hemgir P.S., District-Sundargarh.

I7. That the appropriate Authoritics Mokl and CC as well as OSPCB arc empowered to
take action against the violation of IEC and CTO conditions done by the Licensee.

18. That in view of the facts and submission stated above, the O.A. No.41/2026/5:7 filed
before the Hon'ble NGT Eastern Zone Bench. Kolkata is devoid of any merit and is
liable to be dismissed.

19. That the facts/averments made in the above application which arc not specifically
admitted by the deponent are deemed to be denied and further this deponent craves leave
to submit further affidavit, if nccessary. at the time of hearing.

¥ S 5’)75"

A. K. MOHANTY
NOTARY, ROURKELA
Regd. No. ON 10/2008

GOVY'T OF ODISHA
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20. That the statements made above in Paragraphs Nos. 01-05 are true to the best of my
knowledge and belief and those statements made in Paragraph Nos. 06-15 are true to my
information derived from the records and the statements made in Paragraph Nos. 16-19
are my submissions to this Hon’ble Tribunal. I believe the information to be true as per

available records.

21. The DDM, Rourkela, Respondent no. 4 has been authorized for filling the counter
affidavit collectively on behalf of the Chief Secretary, Government of Odisha,
Respondent no. 1, Additional Chief Secretary, Department of FE & CC, Respondent no.
2, Collector & District Magistrate, Sundergarh, Respondent no. 3 & Tahasildar, Hemgiri,
Sundergarh, Respondent no. 5 which is annexed herein as Annexure- XV.
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DDM, Rourkela
For and on behalf of
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BY REGD POST

= OFFICE OF THE

Eony
B> STATE POLLUTION CONTROL BOARD, ORISSA
Parivesh Bhawan, A/118, Nilakantha Nagar, Unit-VIH,
Bhubaneswar - 751 012

e N EAFRY Ind-1-NOC- 5171 Date_12-68-09

OFFICE MEMORAN UM

In consideration of the application for obtaining consent to establish for Hemgir
Coal Washery of W/s. Aryan Coal Benefications (P} Ltd., the State Pollution
Control Board has been pleased to convey its Consent to Establish under section
N 25 of Water (Prevention & Control of Pollution) Act, 1974 and section 21 of Air
(Prevemégr‘_‘ & Control of Pollution) Act, 1981 for installation of Coal Washery
Plant with throughput of 5.0 MTPA ( 2x2.8MTPA) for production of Washed

Coal of guantity 4.2 MTPA and Coal Rejects — 1.08 MTPA respectively
At /PO ~ Kanika, Hemgir (Plot No. & Khata No. as mentioned in the application

form} in the district of Sundargarh  with the following conditions. This consent
to establish supersedes earlier consent to ostablish order issued vide letior

no. 11778 ditd. 15.05.2007. P

GENERAL CONDITIONS:

1 This Co stablish is valid for the product, quantity, manufacturing

process and raw materials as mentioned in the application & for a period
of five years from the date of issue of this letter provided commencement
of Uction of the proposed project has not taken place in the meantime.

2, If the proponent fails to start .operation of the project but substantial
physical progress ras been made then a renewal of this consent shall be
sought by the proponent. X

3. Adequate effluent treatment facilities are to be provided such that the
quality of sewage and trade effluent satisfies the standards as prescribed
under Environment Protection Rule, 1986 or as prescribed by the Central
Pollution Control Board and/or State Pollution Controf Board or otherwise
stipulated in ihe special conditions

4. All emission from the industry as well as the ambient air quality and noise
are to conform to the standards as laid. down under Environment
(Protection) Act. 1585 or as prescribed Jtjy Central Pollution Control

For ACB {INDIA) LIMITED
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Board/State Pollution Control Board or otherwise stipulated in the special
conditions.

5. Adequate method of disposal of solid waste is to be adopted to avoid
environmental pollution. 45

6. The industry is to domply to the provisions of Environment Protection Act,
1986 and the rules made thereunder with their amendments from time to
time such as the Hazardous Waste (Management & Handling) Rules
1989, Hazardous Chemical Rules, /Manufacture, Storage and Import of
Hazardous Rule, 1989 etc. and amendments thereunder. The industry is
also to comply to the provisions of Public Liability Insurance Act, 1991, if
applicable.

7. The industry is to apply for grant of Consent to operate under section
25/26 of Water(Prevention & Control of - Pollution)Act, 1974 & Air
(Prevention & Control of Pollution)Act, 1&‘31 al least 3 (three) months
before the commercial production and obtain Consent to Operate

8. This consent to establish is subject to statutory and other clearances
from Govt. of Orissa and / or Govt. of India as and when applicable.

SPECIAL CONDITIONS : -

1. The. proponent has to seek.Environmental Clearance as per EIA
notification 2006 and commencement of construction shall be done
after obtaining environmental clearance.

L The Proponent shall carry out construction activity as per approved lay out map
{copy enclosed). Any deviation in approved layowt map during counstruction
activity shall be rreated as violation of consent condition and appropriate action
tincluding revocation of consent to establish) shall be taken as per Jaw. If the
proponent wants 1o change the approved lay out map, they can submit a modified
plant layout map swrendering the previous one before jpoing for physical
construction activity. ' ‘ rs

5. The unit shall provide bag filter of capacity 20.000 m3/hr at double deck sereen/roll

crushers to control fugitive emission. The particulate matter emission in the stack

attached 10 bag filter shall not exceed 150 mg/Nm3.

4, Dust suppression arrangement shall be provided on haul road by using
water sprinklers with suitable chemical dosing as suggested in project
report.

d. Industry shall provide dry fog system at all strategic points such as coal

statk yards, loading and unloading points, all transfer points, conveyors
etc. to suppress dust fine atomizer nozzles arrangement shall be provided
on the coal heaps and on land around the crusher /pulverizers as
suggested in project report.

6. The industry shall provide instant showers at the entrance of the haul road
in order to prevent dust formation before its dumping into the receiving pit.
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13.

14.

18

18.

18,

20.

22
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i

Industry shail provide rubberized impact idlers at belt transfer points and
all the belt conveyors shall remain under cover.

Industry shall provide preumatic jig with spinning dust remover and rotary
reversal blowing bag type dust collector for dust extraction.

Industry shall provide green belt along the boundary of plant, road side,
coal handling plant, residential complex, office building etc.

Industry “shall provigie .pucca road either asphalted or concreted in and
around the coal washery. '

The consumption of water in the coal washery shall not exceed 1.8
m3/anes of coal in any case.

Industry shall regulate vehicles movement inside to avoid traffic
congestion. Use of high pressure horns shall be prohibited.

Smoke emission from heavy duty vehicle operating in the coal washery
shall conform to the standards prescribed under motor- vehicle Rules,
1989. o

The industry shall conform to all the &;mmitments made in the
environment management plan incorporated in project report submitted
along with NOC application.

Industry shall provide garland drains aiound the plant boundary in order to
prevent wash discharge going outside.

Industry shall provide internal drains inside the piant for collection of
accumulated rain water and garland drains around coal stock pile area.
Surface run-off from garland drains around coal stock yard and coal dust
yard shall be interconnected to & ¢ommon channel which shall be taken to
raw water reservoir through settling tank as proposed in the fay out map.
Under no circumstance the industry shall discharge wastewater to outside
and the industry shall completely recycled the waste water and adopt zero
discharge concept as proposed in environmental management plan.

The Beneficiation process shall be carried out on clogsed circuit basis.
Underflow of thickener shall be taken to belt press and effluent from belt
press shall be treated in settling tank and reused for dust suppression,
Domestic wastewater shall be discharged to septic tank via soak pit
constructed as per BIS specification, i

Industry shall cover the primary impact zone by rubber sheet of 70 mm
thickness and the secondary impact zone by 40 mm thickness in order to
prevent noise pollution at the coal transfer points.

Industry shall provide polymer sheet of 25 mm thickness at sides of the
chutes in all transfer points to control noise pollution.

The ambient air quality in the plant premises shall conform to the National
Ambient Air Quality standard prescribed for residential area (ie. SPM =
200 pg/m3) under EP Act, 1986. . .

The difference in the value of SPM measured between 25 and 30 meters
from the enclosure of coal crushing plant in the downwards and leeward
wind direction shall not exceed 150 pg/m® when measured by high volume
sampler with flow rate not less than 1.1 m3 / minute using upwind down
wind method of measurement.

4
For ACB (INDIA) LIMITED
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32.
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During rainy season or periodical ciean‘fng of the systems, the effluent
discharged to sewer / land / stream shall conform the following standards
at the final outlet of the coal washing. pH = 5.5 _ 8.0, T88 = 100 mgfl, Oil
& grease = 10 mg/l, BOD = (3 days at 270C) — 30 mg/l, COD = 250 mg/l,
Phenolics = 1.0 mg/l

The Unit shali establish a reject based Power plant or shall make
agreement with the power generator who will yse 100% of these
rejects. This shall pe submitted within 3 months of issue of this
orter. 5 [ i

Thickener sludgé generated from the unit shall be suitable disposed off
within the premises or any other designated area SO as not to create any.
dust nuisance or ground water contamination.

The noise level standards shall be 85 dB(A) Leq. for 8 hour exposure in
operation / working zone.

The ambient air Quality standards in respect of noise as notified under EP
Rules, 1986 at the boundary line of the coal washing shall conform to the
noise limit 75 dB(A) Leq. And 70 dB(A) Leq. During day and night
respeclively. 4

that at least 33% of the total land area shall be under permanent
green cover. The proponent shall ensure the maintenance of green
belt throughout the year and for all time to come. |t is advised that
they may engage professionals in this field for creation and
maintenance of the green belf. An action pian for this purpose shali
be'prépared andishall be submitted accordingly,

Rain water harvesting shall be followed by utilizing the rain water collected
from the roof of the administrative buildings for recharging of ground water
within the premises as per the concept and practices prescribed by CPCB.
The civil construction shall be carried out with the fly ash bricks. If the fly
ash bricks are not available locally the civil construction may carried out
with other bricks with prior intimation to the concerned Regional Office of
SPC Board. A statément indicating ugs of fly ash bricks during
construction period shall be submitted to the Board quarterly for record.

The Unit shall obtain permission for drawl of water from concerned
authority.

»

of said land conversion document shall be submitted to the Board along
with consent to Operate application.
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33.  No production activity shall commence prior to installation of all
poliution control mdasures. In case, i§ is found that the plant is
operating without installation of appropriate poliution control
equipment(s} and without permission for trial operation from the
Board, a direction of closure shall be issued uls 31-A of Air (PCP)
Act, 1981 and / or u/s 33-A of Water {PCP) Act, 1974 without any
further notice in this regard.

34. The Board may impose further condition or modify the conditions ag
stipulated in this order during installation and / or at the time of obtaining
consent to operate and may revoke this order in case the stipulated
conditions are not Implemented and / or information is found to have been
suppressed / wrongly furnished in the application form.

Encl: Approved Layout Map
To,

-The Managing Director
~ M/s. Aryan Coal Beneficiations Pvt. Lid.,
Rajendra Nagar Chowk, Link Road (Above Hero Honda Show Roam)
Bilaspur-495001 ,Chhatishgarh.
MemoNo. D © . ]
Copy forwarded to:
Collector, Sundargarh ‘
District Industries Céntre,
Consent Section,
Direclor, Factories & Boiler, Bhubaneswar
Regional Officer, S.P.C.Board, Sambalpur
DFO, Sundargarh
Copy to Guard file

Sundérgar.h

NOO A LN -

/

SR. ENV.ENGINEER (N)

ok
£y

gt

( ;
A J4
|
N“A : Aut

MM$>

(NING OFFICEP g
" ROURKELA f |

£ 0 ' For ACB(INDIA) LIMITED

rised Signatory

479 |



Page | of 14
HEMGIR COAL WASHERY OF M/S. ACB (INDIA) LTD.

BY REGD. POST WITH AD

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
A/118, Nilakantha Nagar, Unit-VIll, Bhubaneswar-751012
Phone-25618083, Fax: 2562822, 2560955 E-mail: paribesh1@ospchoard.org, Website: www.ospchoard.or

CONSENT ORDER

J

¢

No Vi

\/\

Ay / IND-I-CON-6640 Dt 95-04 - 2025/

CONSENT ORDER NO. 2853

Sub: Consent for discharge of sewage and trade effluent under section 25/26 of
Water (PCP) Act, 1974 and for existing / new operation of the plant under
section 21 of Air {(PCP) Act, 1981.

Ref: Your online application No.6048155, Dated 01-01-2025, online reply dated
17-4-2025 and your letter No.ACBIL/HMG/ENV/2025-26/009, dated 20-4-2025.

Consent to operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution)
Act, 1881 and rules framed thereunder to

Name of the Industry: HEMGIRI COAL WASHERY OF M/S. ACB (INDIA) LTD,

Name of the Occupier & Designation: SRI SHYAM SUNDAR VERMA, DIRECTOR

Address: AT: KANIKA, PO: HEMGIR!I ROAD, DIST: SUNDARGARH.

This consent order is valid for the period upto 31.03.20286.

Details of the Plant

Sl. No. Type of Plant Plant Capacity
01 Coal Washery Throughput Capacity - 5 MTPA

This consent order is. valid for the specified outlets, discharge quantity and
quality, specified chimney/stack, emission quantity and quality of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated

therein.

X Annex LM
CONSENT ORDER :
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A TRUE COPY ATTESTED
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CONSENT ORDER Page 1 of 14

BY REGD. POST WITH AD

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
A/118, Nilakantha Nagar, Unit-Vill, Bhubaneswar-751012
Phone-2561909, Fax: 2562822, 2560955 E-mail: consent4@ospcboard.org, Website: www.ospcboard.org

CONSENT ORDER

No. Y5 &I /' IND-I-CON-6640 Dt. 30 Q%2026

CONSENT ORDER NO. 2853

Sub: Consent for discharge of sewage and trade effluent under section 25/26 of
Water (PCP) Act, 1974 and for existing / new operation of the plant under
section 21 of Air (PCP) Act, 1981.

Ref:  Your online application No.7160142, Dated 25-1 2-2025.

Consent to operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution)
Act, 1981 and rules framed thereunder to

Name of the Industry: HEMGIRI COAL WASHERY OF M/S. ACB (INDIA) LTD,

Name of the Occupier & Designation: SRI HARINDER MOHAN JAIN, DIRECTOR

Address: AT: KANIKA, PO: HEMGIRI ROAD, DIST: SUNDARGARH.

This consent order is valid for the period from 01.04.2026 to 31.03.2030.

Details of the Plant

| Sl. No. Type of Plant Plant Capacity
% 01 Coal Washery Throughput Capacity - 5 MTPA

L |

This consent order is valid for the specified outlets, discharge quantity and
quality, specified chimney/stack, emission quantity and quality of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated

therein.
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DIRECTORATE OF FACTORIES AND BOI LERS, ODISHA
Form No. 4
(Prescribed Under Rule 5)
REGISTRATION AND LICENCE TO WORK A FACTORY

(Transfer of Licence under Rule 8)

Registration No: SG-655 Fees : Rs. 33000.00/- per annum
Serial No : 05403

Licence granted to Sri. Shyam Sunder Verma valid only for the premises described below
for use as a factory employing not more than 240 persons on any one day during the year and using motive
power not exceeding 2498.82 K.W. | is hereby transferred to Sri. Harinder Mohan Jain and shall remain
in force till 31* December 2026 subject to the provision of the Factories Act, 1948 and Rules made
there under.

Signature valid
Digitally signed by, AMANI TRIPATHY
Date: 2025.09.19 116 EEST

Chief Inspector of Factories,
Odisha

DESCRIPTION OF THE LICENCED PREMISES

The licensed premises shown on approved plan no 13249 dated 11/09/2009 are situated at
Kanika, Hemgir P.O Kanika, Hemgir Dist Sundargarh and consist of the Coal Washing in the name of M/s
ACB (INDIA) LIMITED (COAL WASHERY).

NOTE :

(i)  This is a digitally signed electronically generated certificate and therefore needs no ink-signed signature.
(i) This certificate is issued as per section 4, 5 & 6 of IT Act 2000 and its subsequent amendments in 2008.

(iii) For verification, visit https://pareshram—Iabour.odisha.gov.iu
(iv) Tampering of this certificate will attract penal action.

MINING OFFICEF
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PLACE : SUNDARGARH
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No.3-11615/925/2007-IA.II(M)
Government of India
Ministry of Environment & Forests
Paryavaran Bhawan,
. C.G.0.Complex,
& a New Delhi -110510.

Dated: 22™ June 2009

To

M/s Aryan Coal Beneficiation Pvt. Ltd. ,
18, Vasant Enclave,

Rao Tula Ram Marg,

New Delhi — 110057.

Sub: Himgir Coal Washery by wet process (5 MTPA r“ raw coal) of M/s Aryan Coal
Beneficiation Pvt. Ltd.,, located in village Kanika, Tehsil Himgir, district
Sundargarh, Orissa — Environmental Clearance — reg.

Sir,

This has reference to letter No. ACBPL/MOEF/07-08/1048 dated 14.08.2007 zlong with
application for Terms of Reference (TOR) and this Ministry’s grant of TOR vide letter dated
16.01.2008 and subsequent application dated 05.01.2009 for environmental clearance and letters
dated 02.03.2009, 16.06.2009 and 19.05.2009 enclosing letter No. III-CON (NOC) —148/2008-2009
dated 12.05.2009 from Orissa State Pollution Control Board. on the above-mentioned subject. The
Ministry of Enyironment & Forests has considered the application. The proposal is for establishing a
stand-alone Himygir Coal Waskiery of 5 million tonnes per annum (MTPA) capacity of raw
coal by wet process in a total area of 13.7 ha. There are no National Parks, Wildlife Sanctuary,
Biosphere Reserves found in the 15 km buffer zone. Of the project area, area for CHP is 1.5 ha, green
belt is 4.0 ha, crushing vard is 0.1 ha, reservoir 0.1 ha, washery equipment 3 ha, building &
infrastructure 0.3 ha, conveyor system 0.2 ha, storage yard for coal (raw, clean and rejects is 4.5 ha.
Transport of 15151 TPD of raw coal from coalmines of M/s Mahanadi Coalfields Ltd. to the Himgir
coal washery would be by trucks covering a distance of 40 km and transport of washed coal to
railway siding at Himgir covering a distance of 6 km both by trucks via a dedicated road for coal
transportation and thereafter by rail. The area between Himgir Washery and the railway siding is
forestland and hence a closed conveyor from the washery to the railway siding is presently not
feasible, however efforts are presently on to establish a closediconveyor system between the coal
washery and the railway siding within 3 years. The Washery unit would consist of two processing

S units of 400 TPH each. It is a zero-discharge unit. The maximum generation of rejects would be 1

g MTPA, which would be fully utilised in an FBC based 45 MW TPP to be established at Bimbloi at a
distance of 45km and commissioned within 2 years. Groundwater table is in the range of 6-8m below
ground level (bgl). Peak water requirement is 280 m3/d, which would be met from Brahmanai Nala.
Public Hearing was conducted on 18.11.2008. Capital cost of the project is Rs. 20 crores.

NN,

e

25 The Ministry of Environment & Forests hereby accords environmental clearance for the
above-mentioned Himgir Coal Washery unit of 5 million tonnes per annum (MTPA) of raw
coal under the provisions of the Environmental Impact Assessment Notification, 2006 and subsequent
amendments thereto and under various MOEF Circulars thereunder and subject to conditions specified
below: -

A. Specific Conditions

(i) The company shall prepare a Plan for transportation of the entire washed coal by rail mode
only. The internal transport of the entire raw coal and clean coal within the washery shall be
by closed belt conveyors only.

For ACB (INDIA) LIMITED
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The proponent shall esteblish a closed conveyor system within 3 years for transportation of
washed coal between the washery and the railway siding at Himgir and prior forestry
clearance shall be obtained under the provisions of the FC Act, 1980.

The entire coal rejects shall be used in an FBC based TPP. The linked FBC based Thermal
Power Plant shall be commissioned within 2 years of operation of the washery.

Tﬁév raw coal, washed: coai and coal V\;as"r.es (rejects) shall be stacked properly at earmarked
site(s) within stockyards fitted with wind oreakers/shields. Adequate measures hall be taken
to ensure that the stored minerals do not catch fire.

Hoppers of the coal crushing unit and washery unit shall be fitted with high efficiency bag
filters and mist spray water sprinkling system shall be installed and operated effectively at all
times of operation to check fugitive emissions from crushing operations, transfer points of
closed belt conveyor systems and from transportation roads.

All internal roads shali be concretised. The roads shall be regularly cleaned with mechanical
sweepers. A 3-tier avenue plantation developed along the main transportation roads, and
approach roads to the washery. ‘

Trucks engagad for mineral transportation outside the washery shall be optimally loaded and
covered with tarpaulin with no spillage en route. The trucks shall be properly maintained and
emissions shall be below notified limits,

The company shall not use groundwater for the washery operations. Permission from the
State Government shall be obtained for sourcing Brahmani Nala water for the washery
operations Any additional water requirement envisaged shail be obtained by rec.yc'f:‘; use to
the maximum extent and from rainwater harvesting measures. ek o

. " 4
Industrial wastewatér “(workshop and wastewater from the washery) sh?’“’., oroperly
collected, treated so as to conform to the standards prescribed under GSR 42"1?5, =d 19"
May 1993 and 31% December 1993 or as amended from time to time before disd&érge. Oil
and grease trap shall be installed for treatment of workshop effluents,

The Washery unit shall be a zero-discharge facility and no wastewater shall be discharged
from the washery into the drains/natural watercourses. Recycled water shall be used for
development and maintenance of green belt and in the Plant Operations.

Green belt of 4 ha shall be developed all along the periphery of the site, along the areas such
as the washery unit, crushing unit, and stockyard. y 4 e

Socio-economic and welfare measures for the local communities shall be implemented under
CSR with a capital outlay of Rs 1 crore and an annual revenue expenditure of Rs. 35 lakhs,

Mercury content before and after washing of coal shall be estimated once in six months and
records maintained thereof.

General Conditions

No change in techné!ogy and scope of working shall be made without prior approval of the
Ministry of Environment and Forests,

No change in the calendar plan for washing the quantum of mineral coal and waste produced
shall be made.

¢
For ACB (INDIA) LIMITED
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Four ambient air quality monitoring stations shall be esta&;shed in the core zone as well as in
the buffer zone for monitoring SPM, RSPM, S02, NOx and heavy metals such as Hg, Pb, As,
Cr, etc. Locations of the stations shall be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive targets in consultation
with the State Pollution Control Board.

Fugitive dust emissions (SPM and RSPM) from all the sources shall be regularly monitored
and data recorded properly. Water spraying arrangement on roads, wagon ioading, dump
trucks (loading and unloading) points shall be provided and properly maintained. Monitoring
of heavy metals such as Hg, Pb, As, Cr, etc shall be done once in six months and records
maintaihed. thereof. g T

Periodic monitoring report with data on ambient air quality (SPM, RSPM, SO2, NOx and heavy
metals such as Hg, Pb, As, Cr, etc) shall be regularly submitted to the Ministry including its
Regional Office at Bhunbaneshwar and to the State Pollution Control Board and the Central
Pollution Control Board once in six months.

Adequate measures shall be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in blasting and drilling operations, operation of HEMM, etc
shall be provided with ear plugs/muffs. ’

Vehicular emissions shall be kept under control and reg,‘.narly monitored. Vehicles used for
transporting the mineral shall be covered with tarpaulins and optimally loaded.

Environmental quality shall be regularly monitored and got analysed through an
Environmental laboratory established under the Environment (Protection) Act, 1986.

Personnel working in dusty areas shall wear protective respiratory devices and they shall also
be provided with adequate training and information on safety and health aspects.

Ccupational health surveillance programme “of the workers shall be undertaiken
periodically tc observe any contractions due to exposure to dust and te take corrective
measures, if needed. G L
An environmental management cell with suitable qualified personnel shall be set up under the
control of a Senior Executive, who will report directly to the Head of the company.

The funds earmarked for environmental protection measures shall e kept in separate account
and shall not be diverted for other purpoese. Year-wise expenditure shall be reported to this
Ministry and its Regional Office at Bhunbaneshwar.

The Regional Office of this Ministry located at Bhunbaneshwar shall monitor compliance of
the stipulated conditions. The Project authorities shall e&gnd full cooperation to the office(s)
of the Regional Office by furnishing the requisite data/ in €rmation/monitoring reports.

A copy of the will be marked to concerned Panchayat/ local NGO, if any, from whom any
suggestion/reprasentation has been received while processing the proposal.

State Pollution Control Board shall display a copy of the clearance letter at the Regional
Office, District Industry Centre and Collector’s Office/Tehsildar’s Office for 30 days.

The Project authorities shall advertise at least in two local newspapers widely circulated
around the project, one of which shall be in the vernacular language of the locality concerned
within"seven days of the, clearance letter ‘informing that the project has been accorded
environmental clearance"and a copy of the clearance letter is available with the State
Pollution control Board and may also be seen at the website of the ministry of Environment &
Forests at http://envfor.nic.in. The compliance status shall also be uploaded by the project
authorities in their website and regularly updated at least once in six months so as to bring

ROURKELA
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the same in the public domain. The monitoring data on environmental parameters (air,
water, soil and noise) shall also be displaved at the entrance of the project premises and
mines office and in corporate office and on the coi rpany website and update once in six
months,

3. The Ministry or any other competent autnority may stipulate any further condition for
environmental protection.

4, Failure to comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract the provisions of the Environment (Protection) Act, 1986,

5. The above conditions will be enforced inter-alig, under the provisions of the Water

(Preventig_n.& Control of Pollution) Act, 1974,-the Air (Prevention & Control of Pollution) Act, 1981,

the Envirohment (Protection)ﬁct, 1986 and the Public Liability Insurance Act, 1991 alor}gﬁ‘,th their
- / ;

(L
(Ufﬁandini)

Director
Copy to:

k=

Secretary, Ministry of Coal, New Delhi.

2. Secretary, Department of Environment & Forests, Government of Orissa, Secretariat,

Bhubaneshwar, ' )

3. Chief Conservator of Forests, “Regional office (EZ), Minjstry of Environment & Forests, A-31,
Chandrashekarpur, Bhubaneshwar ~ 751023, "

4. Chairman, Orissa State Pollution Control Board, Parivesh Bhawan, A/118, Nilkanthanagar, Unit
VIII, Bhubaneshwar — 751012.

5. Chairman, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, New
Delhi 110032,

S, Member-Secretary, Central Ground Water Authority, Ministry of Water Resources, Curzon Road
Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhj,

7, District Collector, Sundergarh, Government of Orissa.
8. Monitoring File 9 Guard File 10. Record File
For ACB (INDIA) LIMITED
Autheris Qignat ry
(0
ﬁ}'
Iy ad
e
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Form of Trading License

\_/ PAN : AABCA0043K
[See Rule - 6 (1) and Rule 7] TIN : 21AABCA0043K1Zd
License No. RLD13783/2020 Date 10 Jun 2020
1. Name of the licensee (in full) : ACB INDIA LIMITED
* AT. KANIKA, P.O. HEMGIR ROAD, TEHSIL HEMGIR, DISTRICT SUNDARGARH,
2. Full Address ORISHA-770075
3. Father's Name in full (in case of firm, give names : ACB INDIA LIMITED
and address of partners and person holding powers
of attorney to act on behalf of the firm)
Sl N 2 <
# ame/Designation |Address
RUDRA SEN 23 RAJDOOT MARG CHANAKYA PURI NEW

SINDHU DELHI 110021

GEVRA PROJECT GARUD NAGAR DEEPKA
KORBA CHHATTISHGARH 495452

53 TO 55 SACTOR 14 SINDHU BHAWAN ROHTAK

2 |VIR SEN SINDHU

3 [VRIT PAL SINDHU

HARYANA 124001
4. Profession of the licensee : BUSINESS
5.  Specific place or places of business jurisdiction of * AT. KANIKA, P.O. HEMGIR ROAD, TEHSIL HEMGIR, DISTRICT SUNDARGARH,
the Competent Authority ORISHA-770075
6.  Specific purpose for which license is granted : P1-Processing ,end-use and sale of residuals With in State
(Procurement / storing / Processing / Selling /
Trading)
7. Name of mineral/ore covered under the license : Coal
8.  Particulars of payment of application fee 2 Bank
" Challan |Application |Late |Total
Challan No. Lr::nsactnon Date Fee Fee |Ambuiit
2EB070424C | IKODANWOPU2 ggz’\gay 50000 0 50000
9.  Particulars of payment of security deposit * |Post Office Account No. Amount
SBI Kanika Branch 39392221311 50000

10. Name and Address of persons/firms from whom the
mineral/Ores will be purchased/procured

Mineral | Procurement Source
TSPL AGREEMENT, MCL, ACB(India) Ltd(Hemgiri), ACB(India)

Coal || td(Talcher), Shree Shyam Minerals, ALPS Mining Services Pvt Ltd

11.  Period of License ¢ From 09 Sep 2020 To 08 Sep 2025
12. License Code : 123005201832
13. Ifitis a case of renewal the number and date of + NLA10678/2015 9/10/2015 8:09:16 PM

grant of the original licence
14.  No. and date of application for this license. : RLA113783/2020 28 May 2020

IL\Q\ ),\ FOREN .Lo'
Date of Grant: 10 Jun 2020 Signature of Dy.Director Mines » ROURKELA

21/ Mines, Dt. : 10 Jun 2020

Copy forwarded to the Director of Mines, ODISHA, Bhubaneswar for favour of information.

Lol

Signature of Dy.Director Mines ;» ROURKELA

MINING OFFICE-
ROURKELA
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L
12.

13.

M»rmo No. : RLA118366/2025-1/ Mines, Dt.

Annexioee AV

FoRd i

Name of the licensee (in full)
Full Address

Father's Name in full (in case of flrm glve names and
address of partners and person holding powers of
attorney to act on behalf of the firm)

Profession of the licensee

‘Specific place or places of busmess jurlsdnctlon of

the Competent Authority

Specific purpose for whi_ch license is granted

(Procurement/ storing / Processing / Selling /
Trading)

Name of mineral/ore covered under the license

Particulars of payment of application fee

Particulars of payment of security deposit

Name and Address of persons/firms from whom the
mineral/Ores will be purchased/procured

Period of License
License Code

Ifitis a case of renewal the number and date of
grant of the original license

No. and date of application for this license.

Date of Grant : 08-Sep-2025

: 08-Scp-2025

ACB INDIA LIMITED

AT. KANIKA, P.O. HEMGIR ROAD, TEHSIL HEMGIR, DISTRICT SUNDARGARH,
ORISHA-770075

ACB INDIA LIMITED .

S1 |Name/

# Designation ‘Address

‘1 |RUDRA SEN J23 RAJDOOT MARF CHANAKYA PUR| NEW DELHII | -

SINDHU 110021 ;
GEVRA PROJECT DEEPKA GARUD NAGAR KORBAE
2 |VIREEN SINDHU ’CHHATTISHGARH 495452

BUSINESS

i AT.KANIKA: P.0. HEMGIR ROAD, TFHSIL HEMGIR, DISTRICT SUNDARGARH,
‘ORISHA- 770075

P1—Pr0'cessmg,;end-use and sale of résiduais With jn'State

Coal

s I Bank Tm aocn | Late]  Totall
Sgallian ‘[Transactlon ‘ggf;'an_ [« ApreI:ac?ggr; Fee| Amount| .
e lNo s M Rs)|  (Rs)
12046617198\3A606169FF gg';;" 50000 25000 75000,
Post Offlce Account Mo iz e w1 ' Amount (Rs )' :
Axis Bank 925040094280452" ' 5_oooo| .

Mmeral Procurement Source

‘ iCL, OCPL, NTPC AND O HI—RS A(,B(Ind»a) Ltd(Hemgiri), /\CB

(India) Ltd(Talcher), Shree Shyam Minerals, ALPS Mining Services

| Pyt Ltd, KSK MAHANADI POWER COMPANY LIMITED, MOHIT |
.MINLRALS LIMITED. s

Coal

From 09-Sep-2025 . To  08-Sep-2030
123005201832

NLA10678/2015 10-Sep-2015

RLA118366/2025 25-Jul-2025 Signature Not Venﬂed

Digitally signe
BIMBADHAR(SETHI
Date: 2025.09.09 -

14:40:19 PB;

Signature of Dy.Director Mines , ROURKELA

Lopy forwarded to the Director of Mines, ODISHA, Bhubaneswar for favour of information.
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N.C.R.B (v1.4t.3mk.5fY)
LLF A (whiga st w4

FIRST INFORMATION REPORT
el INTVRNMIATIVUN KEPORT
{Under Section 173 B.N.S.S) g

WAH Y1 Rqle
(8T 173 i o v v ¥ age)
1. District (&) SUNDARGARH P.S. HEMAGIRI Year 2025
FIR No. (wg.R. 0143 Date and Time of FIR (7.4, &. &t %:p‘er, 16/04/2025 16:24 hrs
2. S.No. (. |Acts (arfarfrem) |Sections (URI(T))

1 THE BHARATIYA NYAYA SANHITA 1303(2)
(BNS), 2023
2 THE BHARATIYA NYAYA SANHITA
.. J(BNS),2023 R
3 |THE BHARATIYA NYAYA SANHITA 13(5)
(BNS), 2023 )
4 MINES AND MINERALS 121
(DEVELOPMENT AND REGULATION)
ACT, 1957

3. (a)Occurrence of offence (aruzrer &t HEAT):
1. Day (f&7): Tuesday Date From (f&=11& @ ):15/04/2025 Date To ( Te=1ia @b ): 15/04/2025
Time Period (897 3rafd): Pahar 5 Time From (@7g/): 15:05 hrs  Time To (g9 a®):  15:05 hrs
(b)Information received at P.S. (a7 STET AT 918 §S ): Date (Reia5 ): 16/04/2025 Time (8937): 16:24 hrs
(c)General Diary Reference (Qrstaraan "ol ): Entry No. (w2 6.):017 Date & Time: 16/04/2025 16:24 hrs

-
1317(2)

4. Type of Information (YT BT Uh): Written
S. Place of Occurrence (TeATEge):
1. (a) Direction and distance from P.S.(a7 @ g0 3k feem): SOuUTH, 10 Km(s) Beat No. :
(b) Address (uaT): plot No 54/2180, Khata NO 251/653 Village Kanika

(c) In case, outside the limit of this Police Station, then (Ife a7 far % TTET g a):

Name of P.S.(JTT &7 =17#): District(State) (T (3r52)):
6. Complainant / Informant (FRsraasf /g = ):
(a) Name (7H): Bimbadhar Sethi
(b Father's Name (fm @t ) Lt. Nidhi Sethi
(c) Date/Year of Birth (s=u T3 / arf ): 1068 - (d) Nationality (TrgtraT): INDIA
(6) UID No. (38 %.):
(f) Passport No.(UTeaYé &.): Date of Issue (ST wea 61 fafay):

Place of Issue (S8 a3 &1 €77 );
(g) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN)

$.No.(.%.)/Id Type (Vgerm T &7 gh70) _id Number (vger gean

S st it el st v e 8 i e
1

(h) Address (Tar):

o), 1
fiw, it
e
é\/
MNING OFFICEP
ROURKELA
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o . N.CR.B (w.m.w
- FLF. (whieper sy Gad)

(h) Address (Ta):

gs.No.(zﬁ.H‘.) Address Type (4t ®1 w17) Address () ;

i 1 Present Address Alp- DDM Rourkela circle,Rourkela, UD|T NAGAR,ROURKELA, !
' S ODISHA,INDIA i
| 2 ] Permanent Address ‘Birabalabhadrapur,CHANDANPUR,PURI,ODISHA,JNDIA

() Occupation (Tgry): <

(i) Phone number (g §.): Mobile (aTas H.): 91-9437111789

7. Details of known/suspected/unknown accused with full particulars (57er / wferer 1 aramg ATrges &y R
e wfey erofi).

S.No. [Name @M Alias @wm) Relative's Name
G Reder &1 am

EresenTKdEress(a%fm:ruan

Benefication private
limited Kanika

private limited, Kanika,
HEMAGIRI,SUNDARGARH,

1. Aryan Coal Benefication | !
|

ODISHA,INDIA :
——l Y 1A S
8. Reasons for delay in reporting by the complainant/informant (Rrrararaaf qerrnat grr folE 28 Tsf
& & Hrewy):
9. Particulars of Properties of interest (Fafeerg grofy AT ﬁ‘rarur):
S.No. | 5}358?6)“5&363&—(55%“ Property Type (arafs Description (e )y Value(n Rs/-)
TR oy R i e MFE (R )

10.Total value of Property (In Rs/-)-grafy @ T Yo a(o v):
11.Inquest Report / U.D. case No., if any (geg wifter frgrs .S g, afe wE gY):
S.No. (#.%.) UIDB Number (- St oo )

12.First Information Ccontents (yery Yy ):

On 16.04.2025 at 04.24 Pm Complainant Bimbadhar Sethi (57), S/o- Lt. Nidhi Sethi, At/PO-
Birabalabhadrapur, PS- Chandanpur, Dist- Puri, A/p- DDM Rourkela circle, Rourkela appeared at
PS8 and presented g written report alleging there in that on getting reliable information, yesterday
i.e on 15.04.2025 at about 03.05 PM he along with staffs Mangal Charan Hembram (Junior
mining officer), Rudra Prasan Mishra (Survey Assistant), Tahasildar Hemgir, Rl Kanika and
others arrived at vij)- Kanika plot N0.54/2180, Khata NO.251/653 under hemgir tahasil found that

MINING OFFICEF
ROURKELA
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L S N.GRE (Gaftareaf)
’ : LLF -1 (qehteper st gt -1)

13.Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at item
No. 2,

(a%‘rmﬁmm‘arzﬁ:q‘ﬁsm\mwﬁ}@wwx%ﬁsmafﬁﬁwaﬁmmzﬁ.zﬁ‘:-m%wam%saga%])

(1) Registered the case and took up the investigation: or (I1)

(Wﬁmmsﬁ’{\ﬁﬂ%ﬁmfﬁmw)z
(2) Directed (Name of 1.0.) (stier 3rferesrd &7 ATH):MAHENDRA SAHU Rank (ue): Si (Sub-Inspector)
No.'( H.): Mobile No.(WisITser 4.): 8249498066  to take up“the Investigation (@) e argd
mﬁ'ﬁﬁ%ﬁﬁnﬁiw&mnm) or (@)
(3) Refused investigation due to (stig % o ):
or (& HTXV EdR T a) ,
(4) Transferred to P.S.(amm): District (Fem):
on point of jurisdiction (&) &3TA®R ¥ Fror geatata) .

F.LR. read over to the complainant / informant,admitted to be correctly recorded and a copy given to
the complainant / informant free of cost. (Feraeat / gemmsat @Y i UG I YATS Y, W) osf TS
AT 3R U A1 rged Rraraasat @ &yt )

/
R.O.A.C.(am. 3 .y &fY) -
J A

14.Signature/Thumb impression of the complainant / informant. \,’}4/5

(FRreprarasaf 1 gemmenaf ¥ gearax S & Frem):
15.Date and time of dispatch to the court

(3r&Terd ® By i i s yua):

Z 222y
Signature of Officer in charge, Police Station

(AT YT & grer)

Name (A19): CHITTARANJAN NAIK
Rank(Ug): | (Inspector)

No.(d.):

Mobile No.(AYerTse §.):9437152966

MINING OFFICER
ROURKE A



K Anne 1 m':lz@' 3

By e-mail.
OFFICE OF THE DEPUTY DIRECTOR OF MINES,ROURKELA CIRCLE
ROURKELA.
No_ |24 /Mines, Dt. {3.04.2025.

To

The Deputy General Manager,
ACB India Ltd., At-Kanika
P.O. Hemgir Road, Hemgir,
Dist: Sundargarh.

Sub: Inspection of Coal stock near near Hemgir Rly.Siding- Suspension
of License issued vide No.RILD17553/2024 Dt.29.10.2024.(S-storage
for the purpose of sale of Coal).

Sir,

In inviting a reference to the subject cited above, it is to inform that
while joint visit to the storage siding of Coal was inspected jointly by the
undersigned in presence of Sub-Collector, Sadar, Sundargarh, SDPO, Sundargarh
& Tahsildar, Hemgir on Dt. 15.04.2025. Further, during the course of physical
verification of Coal stock it is found that a quantity of 9594.426 M.T. of Coal
stored unauthorisedly over Plot No0.54/2180, Khata No0.251/653 in Vill-Kanika
under Hemgir Tahsil belongs to you. There is also no record available in the
books of account on procur'emcnt of the said quantity Coal.

Since you have violated the terms and conditions of the License No. RLD
1/553/2024 Dt.29.10.2024.(S-storage for the purpose of sale of Coal) under the
Orissa Minerals (PTSIMRPST&T) Rules, 2007 & its amendment, the License issued
to you is hereby Suspended until further orders.

Yours faithfully,

M
//,/>\“ 1/\
Deputy Direc o«\% ines,

2 -Rourkela.
& & : ”_ - ( -
Memo No. _ lj}Q_fZ _/Mines, Dt. {'7[ ¢ (("’b

Copy to Sri Mangal Charan Hembram, Jr.Mining Officer for information
and necessary action. He is directed to please keep close watch over the same
that the Licensee should abide by the order and no further activiliewcn place.

il I(Q\ 4 ()/.B/

\N\\/ <

Deputy Directmof Mines,
&Rourkela.

’]HMU«' ({[\Kj
e
I_,z'

MINING OFF|C
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JLae Government of Odisha m]i:
7 o }ﬂ! "; Cyber Treasury B ;II_F__’__m-.--1
%;‘ " eChallan o -.-'.]1
r‘tan_ an® e
1. miName of the Depositor MS ACB (INDIA) LIMITED S T T
2. Depositor's Address AT KANIKA P.O. HEMGIR ROAD HEMGIR Odisha Sundergérh 770075 T
3. “Dts—;lrﬁ o | Sundergarh = ) =
4. |e Challan Reference Id 3A6BAFT7F3 1 =y .
5. |Total Transaction Amount (In Rs.) ~ |Rs. 500000/ ( echallan- Rs. 500000/- + agency- Rs. 0/ ) T
L6. Amount (In words) Five Lakh Only =
Head of Account
Descrlptlon f Head Of Account Amount T Challan NumBel & Date
‘ Mlscellaneous Other Recelpts 0853- OO 104 0097-02082-000 Rs. 500000/-| 0853/1990 - 08/09/2025
l -
'L Total Amount Rs. 500000/-
Bank Details
| Name of the Bank ICICI BANK
| S = = = Ll L R
f Mode of Transaction Net Banking
f Bank Transaction |D 2049448473
Bank Transaction Date & Time 08/09/2025 12:18:29 PM
Bank Transaction Status Succesful: Confirmation Received from Bank as Success

Payment Remarks

‘_Penalty towards Violation of OMPTS rule against Sized coal quantity 9594.426 of Raw coal.

it ut“ : /&im

/

nglNG OFFICEP
L Thns 1S a%cmgl}(dﬁgenerated challan and doesn't require any signature or stamp.

Generated on : 12/05/2026 01:11:44 PM



"X— A.ﬂn O XTEL - :

OFFICE OF THE SUB-COLLECTOR SADAR SUNDARGARH .
(Revenue & Disaster Management Deptt. Govt. of Qdisha)

\i%m/ M>

f\gy o 2% E-mail ID: subcol.sund-od nic.in

Sy’ o -

Letter No. 2%4a_ /pt. lfw!ﬁb”’lﬂ’"l

To
The Deputy General Manager,
ACB (India) Limited
Kanika “*
{
Sub: - Closure of Coal Washery and Suspension of licence— Reg
Sir,

With reference to the subject mentioned above, | am to say that, during the
joint physical verification of coal stock by the Sub-Collector Sadar Sundargarh, Deputy
Director of Mines, Rourkela, SDPO Sundargarh and Tahsildar Hemagir on dated 10.04.2025
to your establishmént, it was found that there is a discrepancy in the stock of coal mentioned
in the register and physical stock available. As per record in register it shows 60106.870 MT
of coal is present but physically it is found to be 57303.850 MT of coal available. So there is
a short fall of 2803.020 MT of coal physically.

53 On physical verification of coal stock dated 15.04.2025 it is found that

9594.426 MT coal stored unauthorisedly over Plot No.54/21 80, Khata No.251/653 in Village

Kanika under Hemgir Tahasil outside of your Plant Premises which belongs to you. Since .
@\ you have violated the terms and conditions of licence No.RLD13783/2020 Dated.10.06.2020 1i

/\,Vg issued by DDM,Rourkela.

Therefore your Coal Washery at Kanika is seized and the licence
No.RLD13783/2020 Dated.10.06.2020 is hereby suspended till further order,

Yours faithfully

(
2 7
5 3
A7 wv
. \Q ) =
Tahm,Hemgir DDM,Rourkela SDPO,Sundargarh S tor,Sadar,

Sundargarh

/)/N;e CPYj} |
et

2
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&
1 = % r
o Government of Odisha u E-’I u
2 L)
}g‘ 2 Cybe(;r:rrﬁasury .:_ln:::_-_'.',h
! A e allan
‘4,;’ .-.E‘a'_.;f’_ . 1
‘“"”‘ P
1. |Name of the Depositor ) ]Ms ACB (INDIA) LIMITED
2. Depositors Address  |AT KANIKA P.O. | HEMGIR ROAD HEMGIR Odisha Sundergarh 770075
|
’% 7 "stt}ictﬁ Sundergarh
'4. e Challan Reference Id 3A5F6ED028
5. Total Transaction Amount (In Rs.) _|Rs. 4000007 ( echallan- Rs. 400000/~ + agency- Rs. 0/- )
| = S —
(6. 'Amount (In words) Four Lakh Only
|\ S | S

He,ad of Account

Descnption Head Of Account Amount Challan Number & Date ]
! rv 'scellaneous Other Recelpts 0853-00-104~0097—O2082-000 Rs. 400000/- | 0853/1895 - 09/07/2025
S B Total Amount Rs. 400000/-
| W L.
Bank Details
N"Ame of the Bank ICICI BANK ’
| Moap of Transaction Net Banking
f Bank Transacnon 1D 2045593873 1
{ e e
Bank Transacnon Date & Time 09/07/2025 11:33:37 AM T
— .|
{ Bank Transactuon Status Succesful: Confirmation Received from Bank as Success '

Pavment Remarks

AM(JUNT r’/L\ID FOR LIC&:NSE RE\/OCATION

721/:«% OFFICEP

*This is a comch@gy;@;@E'q_challan and doesn't require any signature or stamp.

Generated on : 12/05/2026 01:15.03 Pl
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Government of Odisha

Cyber Treasury
eChallan

Aonex e 19?

[
=3

E_ : Name of the Depositor

MS ACB (INDIA) LIMITED

e e

'2. |Depositor's Address

3. |District

Sundergarh

AT KANIKA P.O. HEMGIR ROAD HEMGIR Odisha Sundergarh 770075

e Ch;llan Reference Id

3A5F6ED243

;5. | Total Transaction Amount (In Rs.)

Rs. 100000/~ ( echallan- Rs. 100000/ + agency- Rs. 0/- )

‘An'u;ant (In words)

Head of Account

One Lakh Only

%
l
|
L

| R Descriptic?n Head Of Account Amount N Challan Number & Date 1
Miscellaneous Other Receipts | 0853-00-104-0097-02082-000 Rs. 100000/-| 0853/1914 - 09/07/2025
DR A Total Amount Rs. 100000/~

Bank Details

Name of the Bank

: Mode of Transaction

‘ S
Bank Transaction ID

5 HDFC BANK ]
Net Banking

—— 4
BHRENU50PUJSKP ‘

| Bank Transaction Date & Time

09/07/2025 11:42:52 AM

T Bank Transaction Status

Succesful: Confirmation Received from Bank as Success

Payment Remarks

. AMOUNT PAID FOR LICENSE REVOCATION

(el
ol

L
MNING

et

- 2 QJF:FL@ nerated challan and doesn't require any signature or stamp.
i‘i‘ﬁﬁi-‘eKEpL,esEdB

Generated on : 12/05/2026 01:16:55 PM
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TE: ARGARH
OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE: SUND
No. 1683 /Judl, Dated. 14/05/ 2026/

To
The Deputy Director of Mines, Rourkela

J o » IR . . o _vrS_
Sub:  Original Application No. 41/2026/EZ filed by Dilip Kumar Samantaray
Sate of Odisha & others.

Ref:  Letter No. of 9852/FE&CC Dtd.08.05.2026 Deputy Secretary to Govt., Forest,
Environment & Climate Change Deptt., Odisha, Bhubaneswar.

Sir,

In continuation to this office Letter No. 1536 dt.04.05.2026, I am to inform you
that you have been authorised to send necessary instruction / parawise comment & file
counter affidavit on behalf of Respondent No-3 i.e. Collector & District Magistrate,
Sundargarh. Further Deputy Secretary to Govt., Forest, Environment & Climate
Change Deput., Odisha, Bhubaneswar has sent the aforesaid letter and requested to
fil¢  counter affidavit on behalf of Chief Secretary, Government of Odisha,
Bhubhaneswar i.e Respondent No-1 & Additonal Chief Secretary, Forest, E
& Climate Change Deptt., Odisha, Bhubaneswar i.e Respondent No-2

case

nvironment
in the aforesaid

Hence, vou are hereby authorised to send the necessary
lile  counter affidavit on behalf of Chief Secretary, Government
Bhubhaneswar i.c Respondent No-1, Additonal Chief Secretary, Forest
& Climate Change Deptt., Odisha

office.
Treat 1his letter as EXTREMELY URGENT.,

YoNfs faithfully,

4

Collector und
Memo No. 16 %L} date. lLf/OS/Qb ’ e
Copy submitted to Ms Vasundhara Nongmeikapafm Advocate/ Deputy
Secretary to Govt., Forest, Environment & Climate Change Deptt. Odishga
Bhubaneswar for information and necessary action. ’

Collectort, ’/ ndargarh
cop)
A
ke
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N.G.T. Matter / L-mail
Most Urgent / Speed-Post

GOVERNMENT OF ODISHA SE——
FOREST, ENVIRONMENT & CLIMATE CHANGE D
. "ok dedede ok o
Ng 25,4  mracc, Date, 08 HAY
1"1':—EN\'l-(?.‘-\SE-(lUl?)—ZUZ()
From

Ladu Kishore Mohanty, 0SS
Deputy Secretary to the Government,
o

The Collector & District Magistrate, Sundargarh.

Sub: Authorisation (o file affidavit / counter-affidavit / response bcfnrcj 'fhﬁ‘
Hon'ble National Green Tribunal (NGT), Eastern Bench in ()rl'gmal
Application No.41/2026/EZ filed by Dillip Kumar Samantaray Applicant
Versus State of Odisha & Ors, Respondent(s) on behalf of Respondent No.1,
viz. Chief Secretary, Government of Odisha and Respondent No.2, viz.
Seeretary of FE&CC Department,

Madany Sir,

Inmnviting a kind reference (o he subj
herewith g copy of the pl
passed by Honble NGT

ple

ect cited above, [ am directed to enclose
aint of the petitioner along with the Order dated 30.03.2026
(Copy Enclosed), and mtimate that Governme
ased o authorise you to file affidaviy, counter-atfida
NGT i the instang case on behalf of the State
Secretary (o Government, Odish
Department ¢ Respondent N
the Government Advocate,

response,

nt has been
Vit/ response before (he Hon’ble
of Odisha represented through Chjef
a (Respondent No.1) and Principal Secretary, FE&CC
0.2) within the stipulated time period in consuylt

ation with
whom may be contacted for p

reparation and filing of the

It s therefore, requested 1o ‘kindly take Imperative steps/ action thercon
accordingly, under intimation to this Department.

This may kindly be accorded witly TOP-PRIORITY.

Yours faithfy]] Y,

L M oiu\"g 25

Deputy Secretary tq Government.

E-mail A
MemoNo.  GEEI IFE & CC, Date: 8 HAY 2008

Copy forwarded to OSD 1o Chief Sceret

ary, for kind inform
Secretary, Odisha.

ation of Chier

Uﬁﬁ@%x

Deputy Secretar_y o Gdve

i im’ernmcm.
(0
4“&‘ & ( : g% B
Lo
p M

1
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= ~ Ware i Y 2026
"Memo No. EI@I)LZ /FE & CC, Date: 08 MA

d to P.S. to the Principal Secretary o (Government.
{ Principal Secretary O Government.

M ho)’)iﬁ'
[N L

Copy forwarde
Department, for the kind information o
26
Deputy Secretary 10 ‘Government.

\emoNo. 085 9 FE & CC, . Date: 08 MAY 2028 =
Copy forwarded to OSD to the Director, Environment-cum-Special Secretary to

Government, FE & CC Department, for the kind information of the Director,

I nvironment-cum-Special Secretary.

ety
EgykE;ZQ

Deputy Secretary to Government.
F-mail
MVemo No. 725(5 /FE & CC Date: 08 HAY 2026
Copy forwarded to the Special Secretary (/e Legal Cell), FE & CC Department
tor kind information & necessary action.
It is, further, requested to kindly monitor the developments in the instant matter
closely and notify promptly of any significant progress or actions needed thereof from

‘/ rf‘ JL/Vl n*f"

Deputy Sccxetarv to Gov: meem

the respondents concemned.

PRAINING OFFICEF:
ROURKELA

FE & CC

200



201

>

/'N?L\

a0
! X Ix v
'3 ')‘\,:-. &r
- 3?{‘); &

R OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE: SUNDARGARH

No. 1536 JJudi, Dated. OY Jo5/ b

To
The Deputy Director of Mines, Rourkela

Sub: Original Application No. 41/2026/EZ filed by Dilip Kumar Samantaray -Vrs- State of Odisha
& others before the Hon'ble NGT, EZ, Kolkata.

Ref: Memo No.200/AG Dated.09.04.2026 Advocate General, Odisha & Order dated 30.03.2026
passed by Hon'ble NGT, EZ, Kolkata.
Sir,

With reference to the letter on the subject cited above, | am say that Sri Pitambar Acharya,
Senior Advocate, Advocate General, Odisha has engage Ms Vasundhara Nongmeikapam,
Advocate to appear in the aforementioned case before the NGT, EZ, Kolkata to defend the govt
officials.

You are therefore requested to consult with Ms Vasundhara Nongmeikapam, Advocate
(Mob-8974053160) for preparation of necessary parawise comments and counter affidavit in the
aforesaid case, so as to apprise the Hon'ble NGT, EZ, Kolkata on the next date of hearing i.e
22.05.2026 positively.

Further, you are hereby authorised to send the necessary instructions and file counter
affidavit on behalf of Collector & District Magistrate, Sundargarh in the above case and send
the copy of the Instruction to this office for reference and record.

Treat this letter as EXTREMELY URGENT.
Yours faithfully,

Collect r,j/ndargarh
Memo No. |5 37 Date. OY /05/ 26 \

Copy submitted to Ms Vasundhara Nongmeikapam, Advocate for favour of information and
necessary action. He is requested to defend the aforesaid case on hehalf(gf Collector, Sundargarh
before the NGT, EZ, Kolkata.

Collector] Syfidargarh

Memo No. 1538& Date. OY / 06/%
Copy to the Regional Officer, State Pollution Control Board, Rourkela & Tahasildar Hemgir

for kind information and necessary action. They are requested to submit necessary action taken
report, if any action already taken in this case, to the Deputy Directof jof Mines, Rourkela for
preparation of parawise comments and file CA on behalf of Collector, §undargarh to avoid any
adverse order.

Collector| Sufidargarh

¥ Q
> - X ¥ N b
Fpratniralih ) / B
<2
At e BN VAT AN A iAAA~

MMNING OFFICEP
ROURKELA Lk Scanned with OKEN Scanner



	INDEX 
	Counter  Affidavit on behalf of  R1, 2, 3, 4 & 5
	Annexure- 1 Copy of Consent Form from SPCB, Orissa 
	Annexure -2 Copy of Consent to Operate from OSPCB vide order no. 8244/IND-I
	Annexure- 3 Copy of Consent to operate from OSPCB vide order No. 4581/IND-I
	Annexure- 4 Copy of Factory & Boiler License Regd Vide No. SG-655 (SI. No. 05403)
	Annexure-5 Copy of DIC registration vide No.21005  13 0002  dated 23.09.2008
	Annexure -6 Copy of Environmental Clearance vide MOEF&CC letter No J-11015/925/2007-IA.II (M)
	Annexure -7 Copy of P1 category  License No. RLD 13783/2020
	Annexure-8 Copy of Renewal of P1 category License No. RLD 18366/2025 
	Annexure-9 Copy of FIR bedore the Hengir PS  vide FIR No.143 dated 16.04.2025
	Annexure- 10 Copy of Suspension of Storage License of M/s ACB (India) Ltd
	Annexure- 11 Copy of Cyber Treasury e- chalan reference No. 3A6B4F77F3               
	Annexure-12 Copy of Suspension of License of MS ACB (India) Ltd., Vide letter No.3842
	Annexure- 13 Copy of Cyber Treasury e-chalan reference No. 3A5F6ED028
	Annexure 14 Copy of Cyber Treasury e-chalan reference No. 3A5F6D243
	Annexure 15- Copy of Authorization to DDM, Rourkela (Respondent no.4) 

